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qr 	The applicant is a IPit Driver fUCt1O1ag under the respon 

dents and he was earlier posted at Port Blair, By an Order issued 

'by the respondents on 25.7,94 he was transferred to Campbell Bay. 

Being aggrieved by the said transfer order, the applicant had filed 

an O.A, bearing numbered OA 5/A&N of 1995which was disposed of by 

a Judgement dated 26,10.1995, whereby the application was dismissed. 

The applicant further filed an R.A. bearing numbered 4/A&N/95 arising 

out of the said O.A., which was again disposed by an Order dated 8.2,95, 

wherein it was observed to theq'f'ct that the Tribunal already considered 

the aspect of the case and observed that if' the applicant has any 

grievance in this regard, proper course for him was to file another 

O.A. and review of the Judgernent 4e, by no mean3, calls for redresgaj 

of, such grievance. In view of the observation made by the Tribunal, 

the instant 	has been filed with the prayer for grant Of pay and 

Contd,,,,0 p/2 	 - 



Eae.'2, 

allowances to the applicant from August'94 onwards, The applicant 

also Contnd5 that he has riled a represertat ion to the authorities 

concerned, a Copy of which is annexed at page 31 to the application, 

but he baa not received any reply. The applicant contends that he 

j,pnd sit arnbell 8ey5o8h NoethL5qr;,1995 ; thereafter he had 

applied for leave for 12 days, which was sanctioned. But because of 

cyclonic whether, he could not return in time and arrived at Campbell 

Bay only on 27.11.1995 but he was not allowed to join there, 

This matter was earlier listed for admission hearing at 

Port Blair and it was transferred, by_Udat.dated 101,6,96, to Calcutta 

in Vje1j of the urgency, When the matter was moved there, none 

appeared for the respondents. However, we observe that the copy of 

the application has been duly served on the respondents. Today, when 

the matter was taken up for admission hearing at Calcutta, none appears 

for the respondentass well. Since the matter is urgent, we think 

it appropriate to dispose of the application on the available records 
,1 

withoutwaiting for the reply from the respondents. 

We have heard the submission made by the learned Counsel 

for the applicant and perused the zpcard, We find that earlier the 

applicant had challenged the transfer order from Port Blair to Camp—
Lin that O,A 

bell Baybut he was not successful therein. However, the applicant 

joined at Campbell Bay and, thereafter, another problem he hatheced. 

Since he could not return because of cyclonic uMher, in time to his 

now place of postin9 this must not mean that the applicant should 

go without any salary and allowances. We are, therefore, of the 

vjSw that an appropriate order to be passed in this case to issue a 

a direction on the respondents in the matter, 

 In viBu of the above, the application is disposed of 

at the stage of admission itself with the direction that the respon 
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—dents shall treat the Instant apnlication as a representation 

and shall dispose it of within a period of 2 months from the 

date of communication of this Order as per rules and the result 

of such disosai shall also be ine-med—to the applicant within 

a period of 15 days therea?ter. We give liberty to the applicant 

to approach this Tribunal in case he feels aggrievad by the 

decision taken by the respondents in this regard. We would like 

to observe that the disposal of the application on the above 

direction will not be a bar if the authorities want to take action 

against the applicant for any act of omission or Commission as per 

law. We further direct the respondents to make payment to the 

applicant his current salary provided he is on duty at present. 

We pass no order as to costs, 
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